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Mr. A. Satyanarayana 
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Mr. \1.Uenkatararnanajah 
	

for the Petitionerts) 

Versus 
1. Telem Dist. Engineer, Karimnagar. 

Telecommunications.oatio p 	Respondent 
bisrangal. 

3. General Manaqer, Teiecommunicatincis 
..Advdcate for the Responaen.(s) 

CORAM 

The Hon'ble Mr. B. N. Jayasimha, Uice Ghairman,G. h. T., Hyderabad. 

TheHon'bleMr. D.Surya Rao, Member (J), C.ILT., Hyderabad. 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 
	 30 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Original Application No. 432 of 1987 

The applicant herein who is working as a. 

Telephone Operator in Karimnagar Telephone Exchange, 

has Filed this application questioning his transfer to 

Husnabad Exchange falling under Karimnagar District 

Headquarters,in the capacity of a Telephone Operator. The 

applicant questioned his transfer on thth ground that his 

treatment 
wife is also working at Karimnagar and is undergoing medical7 

under Ayurvedic Ooctor at Karimnagar. The applicant's 

presence at Karimnagar is necessary for a period of one 

year for continuation of the treatment of his wife. The 

main ground,  on which the applicant's transfer is sought to be 

impugned is that no guidelines issued by the Department 

of Personnel and Training in O.ItNo.28334/7/86—Eatt.,( A) 

dated 3.4.1986 have been followed,' wherein it is stated 

the Cadre Conttolling Authority' should ensure that 

that74here a spouse belong. 	to the same Central Services, 

they should be posted to the same station. 

2. 	Admittedly, the applicant and his wife are 

t.'j 	 °fc4 	iA'-  -" eto 	tic k& V-etQ ht 	Wvn.a o.j. i 

working in Karimnagar since.1979.L On the represthntation 

of the applicant's wife, the Department its.  axjaecksi to post 

his wife also to Husnabad. The only objection of the 
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applicant is that there are no medical facilities 

available at Husnabad. 

We have heard the learned counsel for the 

applicant and Sri.G. Parmeshwar Rao, advocate representing 

Sri. K. Jagannath Rao, Standing Counsel for the Central. 

Governmant. Sri. C.Parmeshwar Rao states that the Department 

is willing to consider the request of the applicant and, his 

wife for their posting to a place other than Karimnagar- 

The applicant and his wifo hovc rcqucatcd or 

thcir posting to .p nuitoble plachy may make application 

in this regard within a week from "today. Until alternate 

posting is given to tm, they may be retained.at  .Karimnagar.  

In the result, we see-  no - merits in this 

application and is accordingly disrnissedj There will berto 

order as to costs. 

Dictated in the open court. 

( B. N. ayasimha ) 
\Jice Chaii'man 

D. Surya Rao ) 
liember (j) 

Dated this the 10th day of July 1967 
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